
CENTRAL ADM!NISTRAT!VE TRIBUNAL; PRINCIPAL BENCH
C.P. No. 287/1999 In

Original ADPi ication No Qf 1999

New Delhi , this the 3rd day of January, 2000

HON'BLE MR.S.R. AD IGE, VICE CHAIRMAN(A)
HON'BLE MR.KULDIP SINGH,MEMBER(JUDL)

Ms. Chandra Iekha Verma
D/o Shr! Rama Verma
Q / r: 1.Q9 Rquss .Avenue,

New DeIh i-110 002. -APPLI CANT

(Ry Advocate; Shri 5,7. Khan)

\/gpSlJC;

1  Mr.Y. N. Chat'-irvedi

Secretary.
Min IntQrmation and BroadcastinQ,
Govt. of India.

Shastri Bhawan, New Delhi .

2  Mrs . Deepak Sandhu
.Add! t i ona I Director Genera! ,
Doordarshan Nev/s .

Gen t .f^a I Produc t i on Un i t ,
Khe I Gaon . Ne'W De I h i .

3, Shri R.R. Shah.

Ch i ef Execut i ve Of f i cer.

Prasar Bhart i ,

ApssNwan i Bhawa.n . Par I i ament St reet ,
Ne'W Delhi-110 001 . -RESPONDENTS

' By .Advocate; Shr i .R . V . S i nha )

Q R D E R(ORAL )

Bv Hon'ble Mr . S . R . .Ad i qe . Vice Cha i rman (.Admnv)

1  hn+h the sides OR C.P. 287 of 1999
\

a I I eg i ng contuiTiac i olis d i sobed s ence of the Tr i buna I ' s

order dated 18.3.99 in O.A 822 of 1999.

2  Respondents have fi led counter enclosing a

copy of their order dated 8.11.99 whic.h deals with the

■app I i ca-n t ' s rep !'esen t a t i o.n da ted 8.5.97.

3. Shri Khan states that his c! ient is not

satisfied "with the afo-resaid ref^! '-^ and seeks ad'ournment
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11 99, it is open torespondents^ aforesaid order dated 8.
^-Kr-cM.r^h annropriate origina!

h.e^ to agi tate h6^ grievance through
n roceedingHinos in accorr rlanoe '-A-' ! t h i QW .

y  Subject to the above,^C.P.

n.ot ! ces are d i scharged .
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(  k'u ! d i p Si ngh )
Membe r C J)

(  S . R . .Ad i Qf )
V i ce Cha i rman C.A)


